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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel 1th November, 2025
No. HHC/GAZ/14-307/09-1.—Hon'ble the Chief Justice has been pleased to grant ex-post

facto sanction of 06 days’ commuted leave w.e.f. 22-09-2025 to 27-09-2025 with permission to
190—XTSTUS / 2025—02—12—2025 (8697)
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suffix 28-09-2025 to 05-10-2025 being Sundays and Dussehra holidays in favour of Smt. Kanika
Chawla Additional District and Sessions Judge, Fast Track Special Court (POCSO), Solan.

Certified that Smt. Kanika Chawla had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Smt. Kanika Chawla would have continued to hold the post of Additional
District and Sessions Judge, Fast Track Special Court (POCSO), Solan, but for her proceeding on
leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th November, 2025
No. HHC/GAZ/14-376/2016.—Hon’ble the Chief Justice has been pleased to grant
ex-post-facto sanction of 02 days’ commuted leave for 22-09-2025 and 23-09-2025 in favour of
Dr. Parth Jain, Civil Judge-cum-JMFC, Chamba.

Certified that Dr. Parth Jain had joined the same post and at the same station from where he
proceeded on leave, after expiry of the above period of leave.

Certified that Dr. Parth Jain would have continued to hold the post of Civil Judge-cum-
JMFC, Chamba but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th November, 2025
No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to

declare the Civil Judge-cum-JMFC, Jawali as Drawing and Disbursing Officer, in respect of the
Court of Sr. Civil Judge-cum-ACJM, Nurpur, H.P. and also the Controlling Officer for the purpose
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of salary, T.A. etc. in respect of Class II to IV establishment attached to the aforesaid Court under
Major head “2014 Administration of Justice” till Ms. Deepali Gambhir, Sr. Civil Judge-cum-
ACIM,Nurpur returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 10th November, 2025

No. HHC/Admn.6 (20)/77-XXIIL.—It is notified for information of the general public that
the holidays and vacations to be observed by the High Court of Himachal Pradesh during the
calendar year 2026 shall be as follows:—

HOLIDAYS FOR THE HIGH COURT OF H.P.-2026

Name of holiday(s) Date(s) The day of the week

All Sundays - -

All Second Saturdays - -

Republic Day 26th January Monday

Holi 04th March Wednesday

EidulFitr 21st March Saturday

Ram Navami 26th March Thursday

High Court Holiday 27th March Friday

Good Friday 03" April Friday

High Court Holiday 13th April Monday

Dr.B.R.Ambedkar Jayanti 14th April Tuesday

Himachal Day 15th April Wednesday

Budha Purnima 01st May Friday

EidulZuha 27th May Wednesday

Muharram 26th June Friday

Independence Day 15th August Saturday

Raksha Bandhan 28th August Friday

Janmashtami 04th September Friday

Mahatma Gandhi Birthday 02nd October Friday

Dussehra Holidays 19th October to 24th October Monday to Saturday
(20th Oct.-Dussehra)

Deepawali Holidays 07th November to Saturday to Tuesday
10th November
(8th Nov.-Deepawali)

High Court Holidays 11th to 13th November Wednesday to Friday

Guru Nanak Dev’s Birthday 24th November Tuesday

Christmas 25th December Friday
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NOTE;:

1. Statehood Day (25th January), Guru Ravi Das Jayanti (01st February), Maha Shivratri
(15th February) and Parshuram Jayanti (19th April) fall on Sunday.

2. Saturdays (28th February, 07th March, 18th April, 25th April, 30th May, 20th June and
22nd August, 2025, 31st October and 28th November, 2026) shall be court working days.

3. Registry will remain open during Winter as well as Summer Vacations.

VACATIONS:
[.  Winter Vacation will be observed in the High Court from: 12.01.2026 to 22.02.2026.

II. Summer Vacation will be observed in the High Court from: 08.06.2026 to 12.06.2026.

Note.—Limitation will be regulated as per Section 4 of the Limitation Act, 1963 during
the vacations/holidays.

By Order of Hon'ble the Chief Justice and Hon'ble Judges ,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 10th November, 2025
No. HHC/Admn.6 (20)/77-XXII.—It is notified for information of the general public that
the holidays and vacations to be observed by the District Judiciary in the state of Himachal Pradesh

during the calendar year 2026 shall be as follows:—

HOLIDAYS FOR THE DISTRICT JUDICIARY IN THE STATE OF H.P.-2026

Name of holiday(s) Date(s) The day/week
All Sundays - -
All Second Saturdays - -
Republic Day 26th January Monday
Holi 04th March Wednesday
EidulFitr 21st March Saturday
Ram Navami 26th March Thursday
Good Friday 03rdApril Friday
Dr.B.R.Ambedkar Jayanti 14th April Tuesday
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Himachal Day 15th April Wednesday
Budha Purnima 01st May Friday
EidulZuha 27th May Wednesday
Muharram 26th June Friday
Independence Day 15th August Saturday
Raksha Bandhan 28th August Friday
Janmashtami 04th September Friday
Mahatma Gandhi Birthday 02nd October Friday
Dussehra Holidays 19th October to 24th October Monday to Saturday
(20th Oct.-Dussehra)
Deepawali Holidays 07th November to Saturday to Tuesday
10th November
(8th Nov.-Deepawali)
Guru Nanak Dev’s Birthday 24th November Tuesday
Christmas 25th December Friday

NOTE:

1. Statehood Day (25th January), Guru Ravi Das Jayanti (01st February), Maha Shivratri

(15th February) and Parshuram Jayanti (19th April) fall on Sunday.

2. The District & Sessions Judges at their discretion shall declare two holidays in the
calendar year on the occasion of important fairs and festivals peculiar to the places, within their

respective jurisdiction.

VACATIONS:

I.  Winter Vacation will be observed in the District Judiciary from: 19-01-2026 to

15-02-2026.

II. Summer Vacation will be observed in the District Judiciary from: 29-06-2026 to

26-07-2026.

Note.—Limitation will be regulated as per Section 4 of the Limitation Act, 1963 during

the vacations/holidays.

By Order of Hon'ble the Chief Justice and Hon'ble Judges ,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 10th November, 2025

No. HHC/Admn. 6 (20)/77-XXII.—It is hereby notified for general information that the
High Court of Himachal Pradesh shall remain closed for the Winter Vacation from January 12,
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2026 to February 22, 2026 and for Summer Vacation from June 08, 2026 to June 12, 2026. The
High Court will resume its sitting from Monday the 23rd February, 2026 and Monday the 15th
June, 2026, after observing winter and summer vacations/holidays.

The Office of the High Court will remain open during the Winter as well as Summer
Vacations and will receive from parties and persons such petitions and other documents as they
may choose to present. All petitions and applications falling under the civil jurisdiction of the
Court, which are not of urgent nature, will be listed after re-opening of the Court.

Urgent Criminal and Civil matters shall continue to be heard during the Vacations by the
Hon’ble Vacation judges.

Limitation will be regulated as per Section 4 of the Limitation Act, 1963 during the
vacations/ holidays.

By Order of Hon'ble the Chief Justice and Hon'ble Judges ,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 10th November, 2025

No. HHC/Admn.6 (20)/77-XXII.—The Hon'ble High Court of Himachal Pradesh has been
pleased to order to fix the working days of the High Court as 210 for the calendar year, 2026.

By Order of Hon'ble the Chief Justice and Hon'ble Judges,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 10th November, 2025

No. HHC/Rules/Senior Advocate/2025.—In compliance of the judgment dated
13-05-2025 passed by the Hon’ble Supreme Court of India in Criminal Appeal No. 865 of 2025
titled Jitender @ Kalla vs. State (Govt. of NCT of Delhi) & Another, and in exercise of the powers
conferred under Article 225 of the Constitution of India read with Sections 34(1) and 16(2) of the
Advocates Act, 1961, and in supersession of the High Court of Himachal Pradesh (Designation of
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Senior Advocates) Guidelines, 2018, the High Court of Himachal Pradesh is pleased to notify the
following Rules for the Designation of Advocates as Senior Advocates.

1.

Short Title and Commencement.—(i) These Rules shall be called "The High Court

of Himachal Pradesh (Designation of Senior Advocates) Rules, 2025".

(ii)
2.

(@)

(i)
(iii)
(iv)
v)

These Rules shall come into force with immediate effect.
Definitions.—(1) In these Rules, unless the context otherwise requires.—

"Advocate" means an Advocate entered in any roll prepared and maintained under the
provisions of the Advocates Act, 1961;

"Advocate General" means Advocate General of the High Court of Himachal Pradesh;
"Advocates Act" means the Advocates Act, 1961;
"Chief Justice" means Chief Justice of High Court of Himachal Pradesh;

“Court” includes any authority exercising judicial powers in the State of Himachal
Pradesh;

(vi) “District Courts” means the District Courts of the State of Himachal Pradesh;

(vii) "High Court" means the High Court of Himachal Pradesh;

(viii) "Judge" means judge of High Court of Himachal Pradesh;

(ix)
x)
(xi)

"Registrar General" means Registrar General of the High Court of Himachal Pradesh;
"Registry" means the Registry of the High Court of Himachal Pradesh;

"State" means the State of Himachal Pradesh;

(xii) "State Bar Council" means the Bar Council of Himachal Pradesh and shall include the

2)

authority exercising such powers.

All other words not specifically defined herein shall have the same meaning as those

defined in the Advocates Act, 1961.

he/she:

3.

(@)

(i)

(iii)

Eligibility.—An Advocate shall be eligible to be designated as a Senior Advocate, if

has a minimum standing of 10 years at the Bar ordinarily practicing in the High Court
of Himachal Pradesh/District Judiciary/Tribunals, falling under the supervisory
jurisdiction of the High Court of HP, preceding the date of consideration of his/her
case for designation as a Senior Advocate;

has attained position of eminence at the Bar and possesses qualities of a professional
viz. integrity, respect, confidence, dependability, honesty, communication skills and

commitment to administration of justice and rule of law;

possesses ability, legal acumen, special knowledge related to the field of law;
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(iv)

V)

he/she maintains decorum while conducting cases before the Court; always acts first as
an officer of the Court and, thereafter, a mouthpiece of his/her client; follows the
highest standards of professional etiquette and ethics; acts as a mentor to the Junior
Advocates; he/she has participated in pro bono work;

he/she has not been convicted by a competent court of law and should not have been
punished for an offence involving moral turpitude or contempt of court or should not
have been punished by the Bar Council of Himachal Pradesh or by Bar Council of
India for any act of misconduct.

Explanation..—An application by an Advocate mainly practicing before the Trial
Courts/District Judiciary/Tribunals and having gained domain expertise will also be considered
irrespective of his/her limited number of appearances before the High Court. The High Court can
call for the views of the District Judges or Heads of Tribunals on such applications. At the time of
consideration of applications, views of Administrative Judge of concerned District can also be

called for.

4.

(@)

(i)

(iii)

(iv)

)

(vi)

Procedure :

The designation of an Advocate as Senior Advocate by the High Court of Himachal
Pradesh shall may be considered on a written application of the concerned Advocate
made in Form-I alongwith relevant documents moved before the Permanent
Secretariat.

The decision to confer designation shall be of Full Court of High Court of Himachal
Pradesh.

There shall be a Permanent Secretariat, headed by the Registrar (Rules) or any other
Registrar designated for this purpose, who shall be assisted by the concerned seat in
Organization and Administration Branch of this Registry.

The process for designation of Senior Advocates shall be initiated withcut-off date
being 15th March of every year.

The applications of all candidates found to be eligible by the Permanent Secretariat
alongwith relevant documents submitted by the applicants shall be placed before the
Full Court.

That it shall be the prerogative of the Full Court, to decide the number of successful
applicants by taking into consideration standing of an advocate at Bar, which means
the position of eminence attained by an advocate at the Bar by virtue of his ability,
seniority, legal acumen and high ethical standards maintained by him/her, both inside
and outside the Court.

(vil) While considering the applications for designation of Senior Advocate, the Full Court

shall make an endeavor to arrive at a consensus. However, if a consensus on
designation of Advocates is not arrived at, the decision-making shall be by a
democratic method of voting,by way of secret ballot.

(viii) In case of voting, the decision shall be carried out by majority of Judges present and

voting. However, in case of a tie, the Chief Justice shall have the casting/deciding vote.
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(ix) The application of the Applicant/Advocate shall be deemed to be his/her consent.

x)

S.

The Full Court may, in deserving cases, confer designation SUO MOTO, upon an
Advocate fulfilling the eligibility criteria, after obtaining consent of the said Advocate.

Undertaking.—An advocate who has been designated as "Senior Advocate" shall

furnish an undertaking that:

(a)
(b)

(c)
(d)

(e)

0]

(@)

(i)

He/she will abide by the rules regulating the practice of Senior Advocates;

He/she will not draft or file pleadings in any Court and shall in all cases be assisted by
another Advocate;

He/she shall not directly give consultation to any litigant;

He/she shall not file Vakalatnama or memo of appearance in any Court or Tribunal.
However, the Assisting Advocate shall file a memo of intimation in the concerned
Court intimating the appearance of Senior Advocate in the case so engaged;

He/she shall neither appear for mentioning of any matters before the Court nor should
he/she appear for getting adjournments; and

He/she shall mentor and maintain minimum 2/3 young lawyers with less than three
years of experience.

Registration as Senior Advocate:

Upon furnishing of the Undertaking in the manner stated in Rule 5, the name of
advocate who has been designated as Senior Advocate, shall be entered in the register
of Senior Advocates to be maintained by the Registry. The order to this effect shall be
issued conferring such distinction on the Advocate, by the Registrar General. The
Advocate shall thereafter be addressed as "Senior Advocate" of the High Court.

Upon an Advocate being designated as Senior Advocate, the Registrar General shall
communicate the same to the Supreme Court of India and all the High Courts and Bar
Council of India, the State Bar Councils and Bar Associations of the State. The Bar
Council of Himachal Pradesh shall maintain separate register for the said purpose.The
Registrar General shall notify the same on the official website of the High Court also.
Review and Recall.—(a) If it is found that any Senior advocate has-

1.  committed any professional misconduct;

ii.  shown intemperate behavior either inside or outside the Court;

iii. been found invariably negligent in discharge of professional duties;

iv. been found by Bar Council of India or Bar Council of Himachal Pradesh or Bar
Council of any other State to have committed professional or other mis-conduct;

v. been convicted of an offence involving moral turpitude or for contempt of the
Court; and
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(b)

(©)

(d)

(e)

®

(2

(a)

(b)

(c)

9.

vi. for any other reason lost the privilege to be a Senior Advocate, for any/one or
more of the foregoing reasons.

The name of such Senior Advocate will be placed before the Chief Justice for recalling
the designation.

On being satisfied that the matter should be further considered, the Chief Justice shall
refer the issue to the Full Court.

If majority of the Judges present in the meeting are of the view that the Senior
Advocate has forfeited his/her privilege, the Full Court shall recall his/her designation
as Senior Advocate. However, in case of a tie, the Chief Justice shall have
casting/deciding vote.

The Registrar General shall notify the decision to the Advocate and to the Bar Council
of Himachal Pradesh and other concerned who shall delete the name from the list of
Senior Advocates maintained by them in their respective registers.

Nothing contained in these Rules shall prevent an Advocate, who has been designated
by the High Court of Himachal Pradesh as a Senior Advocate, from submitting an
application to withdraw or recall his/her designation as a Senior Advocate. In the event
of such an application addressed to the Permanent Secretariat being submitted, the
Permanent Secretariat shall place it before the Full Court for appropriate orders
thereon.

The Registrar General shall notify the withdrawal of the designation in official website
of the High Court while communicating the same to the concerned.

Rights and Privileges of the Senior Advocates:

The Senior Advocate shall have a preferential right of audience in all Courts according
to his/her seniority as such Advocate;

The Senior Advocate shall be entitled to wear special robes meant for Senior
Advocates;

The Senior Advocate shall be entitled to such other rights and privileges conferred by
the practice of Senior Advocates under the Advocates Act, 1961.

Reconsideration.—If an application of an Advocate for designation as Senior

Advocate is not favorably considered by the Full Court, the said Advocate shall not be allowed to
make fresh application for a period of two years from the date of such decision of the Full Court.
However, after the lapse of two years, the said Advocate can make a fresh application as per Rules,
for reconsideration. Similarly, an Advocate, whose application has not been favorably considered
by the High Court of Himachal Pradesh, he shall not move a similar application before the Supreme
Court of India or any other High Court of the country within two years as aforesaid.

10. Repeal and Savings.—All the previous Rules/Guidelines/Criteria governing designation of an
Advocate as a "Senior Advocate" made by the High Court of Himachal Pradesh with all
amendments/modifications, are hereby repealed. However, this shall not, by itself, invalidate the
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actions taken under the superseded/repealed Rules/Guidelines/Criteria and all those actions are
saved under these Rules.

10.

11.

12.

13.

14.

15

By order,
High Court of Himachal Pradesh,
Sd/-

Registrar General.

FORM-I

Personal Information and Consent
Name:
Father's/Husband's Name:
Address including e-mail:
Permanent Address:
Age/Date of Birth:
Education Qualification:
No. and Date of enrolment & its particulars:
Name of Bar Association of he/she is a member:
No. of years of practice and the Court/place of practice:
If specialized in any branch of law:
Whether considered for designation as Senior Advocate by the High Court of H.P. or
Supreme Court at any time prior to the date of consent. (Also state if any, prior
application for designation of Senior Advocate is pending before any other Court):
Whether associated with any faculty of Law (If so, the particulars thereof):

Particulars of the cases in which he/she has provided free legal aid & pro bono work:

Whether involved in any Criminal case, or Disciplinary proceedings before the State
Bar Council. If so, the particulars, the result/the stage the proceedings:

Any other information which the Learned Counsel/Advocate may like to furnish:

Note.—Separate sheet can be used for providing answers to the aforesaid questions, if the
space in this proforma is considered insufficient.
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CONSENT

e , do hereby consent to be designated as a
Senior Advocate in terms of Section 16(2) of the Advocates Act, 1961 and agree and undertake to
abide by all laws, rules, regulations and norms as are for the time being in force or which may be
prescribed hereafter for this purpose.

Place:

Date:

SIGNATURE.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 13th November, 2025
No. HHC/GAZ/14-340/2014.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 02 days commuted leave for 27-10-2025 and 28-10-2025 in favour of Sh. Nishant

Verma, Central Project Co-ordinator, High Court of Himachal Pradesh, Shimla.

Certified that Sh. Nishant Verma had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Nishant Verma would continue to hold the post of Central Project
Co-ordinator, High Court of Himachal Pradesh, Shimla, but for his proceeding on leave for the
above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 14th November, 2025

No. HHC/Admn.16(34)89-111.—Hon'ble the Chief Justice, in exercise of the powers vested
in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Shivani (HIM/819/2023) and Sh. Prabhat
Sharma (HIM/554/2024) Advocates, as Oath Commissioners at District Headquarter Chamba, H.P.
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for a period of two years with immediate effect, for administering oaths and affirmations on
affidavits to the deponents under the aforesaid Codes and Rules.

By Order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 14th November, 2025

No. HHC/Admn. 16(34)89-I11.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Mohit Kumar (HIM/577/2022) Advocate, as
Oath Commissioners at Dalhousie, District Chamba H.P., for a period of two years with immediate

effect for administering oaths and affirmations on affidavits to the deponents under the aforesaid
Codes and Rules.

By Order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 14th September, 2025

No. HHC/Estt. 3(868)/2014.—10 days earned leave on and with effect from 17-11-2025 to
26-11-2025 is hereby sanctioned in favour of Shri Anant Parihar, Court Master of this Registry.

Certified that Shri Anant Parihar is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Anant Parihar would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 17th November, 2025

No. HHC/Estt. 3(649)2009.—07 days commuted leave on and with effect from 04-11-2025
to 10-11-2025, is hereby sanctioned, ex-post-facto, in favour of Sh. Pritam Singh Thakur, Court
Secretary of this Registry.

Certified that Sh. Pritam Singh Thakur, has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Pritam Singh Thakur would have continued to officiate the same post of
Court Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 15th November, 2025
HHC/Rules/Judl.Officers/Guidelines.—Hon’ble the Chief Justice, High Court of
Himachal Pradesh is pleased to issue following amendment in ‘Guidelines for providing Air

Conditioner, calculating depreciation value of Furniture/Electrical Appliances and Mobile Handset
Provided to Judicial Officers in the State of Himachal Pradesh’:

Description SI. No. Particulars

Amendment 1. Clause-5 of the Guidelines shall be substituted as under:—

“Judicial Officers shall be entitled for an all-weather Air
Conditioner with a maximum ceiling of Rs. 50,000/-, which
amount shall be reviewed in future, subject to the production of
utilization certificate, irrespective of the fact whether the Judicial
Officer is occupying the official/earmarked or private
residences.”

By order,
Hon’ble the Chief Justice,

Registrar (Rules).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 17th November, 2025
No. HHC/Estt. 3(582)/2007.—02 days earned leave for 06-11-2025 & 07-11-2025, with
permission to prefix Gazetted holiday fell on 05-11-2025 and suffix second Saturday & Sunday fell
on 08-11-2025 & 09-11-2025, is hereby sanctioned, ex-post-facto, in favour of Shri Rajeev Kumar,
Assistant Registrar of this Registry.

Certified that Shri Rajeev Kumar has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Rajeev Kumar would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.
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afie T 8 o & 71 N BRo ufard /ufardier @ aefier T 8 R Sad aa H i
FRIAE w1 H o @ @ 2| o s Afed STWER & ARIH W SWI
gfrard / ufcrardiTer / fadag aafedal &1 gfaa fear siar 2 f6 9 Sad geed § R =7q e
16—12—2025 P FHI 10.00 qoI GIE IAATATT AT IPIAa BIOR IM&TAd 314 | J=IAT BIOR A
I B PRa H FIAAR &6 STad] SRSl M H s SIa |

31TST &I 19—11—2025 DI WX FXIER g HIBR JaTeld H SN §aTT |

AER | FAEIRT / —
TG AR fgda ool
RTSTT &1 arerrd, [terr divrsT (fRowo) |

9 QT S GATEdt fgarg Soft o &1 arerd, RSter sireT (fRovo)

B TN : 341 /NT/RKT TIRIG U : 04—12—2025

A HeBEHT

gpx Rig oM 2R Rig

REl

ferar wedR Rig, 14. W%ﬁwﬁg 15. wwmgawﬁg 6. SR Ris
B g, 17. &a9 Rig 43 B9 R4g, 18. 3T YT M M, 19. HARNT L <dT YA AT
M, 20. [ANT A <41 GAT AIaT M, 21, TR <41 fJear W 39, 220 7gdR ' g3 M RE,
23. e R g3 WM B, 24, U SR YF WM ¥, 25 ARET <dl 1 M 8, 26.
AR <4l g v g, 27. X1 odl g wgm e, 28 XM <dl g M RS, 29. TR Ha”
93 M 48, 30. aarfaex g gF 3fex R, 31. 3RNe HAR YF ol {8, 32. Bl g I
gairg 8, 33. %ﬁﬂ?ﬁﬂ%ﬁ’ré‘cﬁﬁuﬁm%—s’ 34. (A) 9IS F a1 by, (B)’ﬁ'&T?‘I’H’Tﬁ
e goba, (C) Udd HARI fdwar arar Jae, 35. YRR 5 gF siieR [, Faril T a9w1a,
JU—gdIel TSIl DI dlelrd, Tedicl BasyR, forerm srrst (f2ovo) |

IFT JbeA1 § Ulrardl / UfaareiToT IWigd &1 dofdl & ol 9 3f&Tad §RT AR
e A B3 IR 39 AT H IURYT B & foy Alfed IR fby T Ry IR a4
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I 1 81 U1 &1 2| O SR ufardl / ufiarei e @ aEie 9 8 R Sad ad H IR
PRIAE] BRI H fdor B BT T o §9 AIfeY SYER P HYH W SWRIGd  Hfoarel /
gferarenT / feadg Afeddl @ gfad fear oar & f6 7 ISaa goed d WRA gg feid
04—12—2025 BT FHA 10.00 oI Y8 AT IT hTeAdd BIOIR IT&Teld AT | A=IAT BIOR A
I B PRa H FIAAR &6 STad] HRIATE! M H s SIa |

31ST &I 19—11—2025 DI WX FXIER g HIBR Jareld H SN §aTT |

AER | FARIRT / —
IRg TedieleR Ud Werie a9l fedrg 9ofl,

TSI T arerrd, Rt st (fRovo) |

9 ISTeTd AEIS MY (I57ed) Yd TeIdIqR §IRT, J8iid ST,

St @wirsT (R0 Wo)
fget <o @ 25 / TEH/2025 TR STRIeT : 07—08—2025
e el g /1 M, Fard g Aigeed!, dedid s, T sireT (fRovo)
- Tl |
CEik|
SICACERI| REIREISE

a9 ——UTAT—u3 919d A ORI IO AWl |

SR Afel M gowil R areld 8ol A8™ed dasdl 2™ Aol vd dgdiear
3R ¥ fearei= 21 Saa e # wiithr oM et g /90 wm, ard i Aigedn, e
a1, 7 Birer (Rowo) =1 wrefdr @ & f SHdT 9M R $1e, 399 &1 # i Ml & &
Stifes grfefam &1 w8t 9 8, <ifes o 3ifield #eTdd digcell | e <dt ¥8a el | &l
B AT & | 31 Wi erger A e < @1 g9y Her <d SuHM Aie® IHT &Sl BRarHr
el 2 |

31d: AAATEIRYT DI 59 JL FATal gR1 Giord (Ha1 Sirar & b g9 9M gowil ar d A
frdl B IOR/TARTST © A 98 24—12—2025 Bl AT / dbleldd NcTold Boll § U BIhN
3T IR/ YAl YT &R Fahell B, AT BIs Soik /TR U 7 BN B JRA H THaRw]

FIIATE A H AR IR M GO A B AR UIRT R AT 6T |
ST e 24—09—2025 BT AR BXER T HIER IaTald Aled NI fhar |

AR | FRIETRT / —
TEID Y (RT91) T dedIelar,
g1, 7 ®irer (Ro wo) |
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9 3T # T IIGR, PRIDRI IUSIAGRI, ST, forer wireT (fBovo)

fheH HepedT : GOl A el : 23—12—2025

g AN QAT A ged) T, Al Mg g SR #eIRAL, Tkl guire, el BiTsT
(f2od0) |

ERIE

JATH ST d

TRIA—UF IR GO IO Al ¥ UIRIT BT A1 §okd &R eq~<iell qdl GAT 30
RN g= YF A1 SR T b GOl GAT FAR A1 51 gl I GF 50 STAR QN GOl bR
R |

HART QA1 i1 gl T, Faril a9 STeer ASRAT, dediel goie, STar Biel
(fFowo) 7 3reTerd Bl H URiAT-UF OIRT & 6 98 Held ASRA IRl d AR @4, dedid
IS W Y—RERT § TT RIORG Al H YT &1 AW Wdgder <dl GAT S ol o gF sh
STPR ST ©, Sidih U1 BT 3T A A HAR GAT o gl T gF W) S[IR I © |
foTBTa 39 o dve gud AN A &1 gl g gF &1 o1ax a1 (har o |

31d: AIATERYT BT $9 SR & ARIH I Gfad fbar Srar g o afe fedr aafad @1 4
IR H Py SoR /YGRS 8 A g8 fadid 23—12—2025 P Jag 1000 dol 39 ARSI H
IATATH AT IHTAdT SIOR STHR A0 ok /ARG U B Ahdl © AT UHa—u7 H
AR Sfrd sreer uiRke &R 3 S |

3ITST fa&=ids 12—11—2025 BT A BEIER G AR §RT Sf&Tad I NI §aTl |

SR | FXRIRT / —
PIRIDBN] TUSIEHNT,

JorTer, fTetr ®iTsT (fRovo) |

9 I7qTeld AeId gHEdl fgard Aol Ud BRIGRT Suvetier], e,
Teda g, Rtem st (fRovo)

fhed GehedT: Thur ARG : 15—12—2025

A T
IHT <4

gfder Rig snfe
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gferaral——1. ST e <4 gl 99 98TgR A1 I9a LRs (I amk), o1 fade o,
faspm omar g3 w@o e <4 A1 996 LRs (BT ATR™), s |kl 61 T gAT o
e <91, 3. sl ST g1 M UIE YF PIel WM, 4. 51 Afderk RiE g A Rig 4F
HTedR Rig, 5. 21 W9 < Y3 A" offd g3 I d< 6. #f M U0 §F iR dg Y3 URH < |

v ——f @rar Fo 385, (R 356), WA 70 461 (YRTAT 437), WERT fdbaT 03, IbaT ATGTI
00—35—38 ©0, ATddT HEldl RiEars!, Aol g Ry, desiid gHemen, el divTs], SHEa)
AT 2021—22 B THAEH TR 2G|

9 afareld d urfefar el SAr <dl R grer RiE g3 A9 Rig T ureFE—us e fear ©
fhSD! SURIFT AADIAT A &I THAM B Y | f9H SWRIGd gfadral dell T+ ARl
TIBT & A TE B U1 % T | gAfory 39 SraTere 3¥AER / HYE HATE ol & OAgH
SWRIgd gfearfeal @I qrerd fbar o & b a8 fadie 15—12—2025 B Fag 11.00 g6 9
3TETAT H ST AT GhTeAd BIOR 814 | AT IR—BTORI B JRA H YhaRBT HRIATE! 3T
# TE SIg |

3T fRAIdh 15—10—2025 T AR &R T HIER 3TETerd gIRT SIRT fdoam ar |

AER | FEIRT / —
Terd ARl fgdg Sof,
T, TSTelT BivTST |

9 3QTed PRGN TSIRHRI, R Rerd war R, e =ik (fRowo)
TR qHEAT : 22 /2025

S IRT <dl gA S g W, FErd a9 e a9, dedie FeER, e iR
(fRowo) - ogrfefar |

I WAl 9 9E feddg Jfdd g |

SREIR SR ERT 13(3) ST TG G GollbRoT SRR Ry S+ GoflehRoT |

Ug SREARK AT IRT <dl g2 s et /M, il T g e a9, ddia FER, {57
fP=IR (Bowo) & T USi®d o1 Td J&] Uoiiarvl (& fafeadr aifden), e =ik &
AT ¥ U g8 o | W SWRIS | Ifded U H WA $H o A 01—07—1962 TS T T
JSEAT & HROEY 5+ I I8 darad s & Afiei™ # gof A8 BRI Ghl | I A Tl hRA

BT IR fHar 2 |

31 AT SRR YT g U 57l Usiiie ST Ud Jog usiiaRol, fTer fh=iR &l
AoR Y& gU Sad TR &1 S0 fAf &1 3 U9 a9 & SffWeld H USiiaRoT & 3fasT

qIRT B W gl M Al 9 |1 3dag ATl § IoR /TRl TG B g SeA8R &l
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b1 fhaT SIHT IS 2| 3 59 $IAeR & JYH | MH Ol 9 98 fedeg fdaal
B giua e omar © & e &0 @1 @ Swied wiir &1 o= fAafy &1 3m dema 99,
dedld AR & Afiei™ § 391 BRT IR Dl SOk g VARl & dl 98 39 39d8R & YaIird 8+
Pl ARG T UH 78 b YR JMTAdT AT dhloldy SHNI JETAAd H BIOR 3THR T
SR /TR fedt i1 o feaw & 991 o) Iaar 21 e @ 89 @ 916 fddl 1 UeR &1
IR / TARIST F BIfdel Fargd 8T |

M feTd 19—11—2025 BT BN SRR T HIEY I7eTold I oI fhar T |

BIEN BEATERT / —
PRIBRI USR],
frar Rerd wa R, e fa=ik (fRovo) |

9 JETAd HRBRI SUSTHGRI, R Rea YarR, e fF=iR (fRovo)

THR YDEAT : 30 /2025

s IR < g7 A GAR, Farh Ta 9o, S0 FER, JEse fER, e fER (Rovo)

3 SIaT 9 I fRads fa gt |
TR SR GRT 13(3) ST Td G USIHROT SARATIH IR STH Gl |

%W%ﬁ%ﬁ?ﬁgﬂ%ﬁw ﬁmﬂwq\@f S0 e, dediea e, fSrer
f=iR (fRodo) | T USiigd &1 Ud Jg USHaRvl (J& ffdhedr ifar), e =ik &
A § UTd g ® | Uil SR | emded U H Wd @ o fafYr 03-08—1978 TE B T
AT & HRUGY o A I darad R & 3fffekg § Tl T8I BRI AHT| I 3 ol
B BT AR o 7|

31 garide axerRd eil @ uF e usiige S Ud geg UsiieRvl, fSrer fe=iik @l
AR @ U Sad Uredl &1 o A &1 u deed FeR @ sffWeRkg § SR @ e
IR B W UBel M Al g AT Bddg AfdTdl ¥ IoR /TRl TG BRA =g SeABR &l
UGBTI fhar SIHT QMaead g1 3T 39 SIAeR & AU | M o dl 9 O feddg afddal
3 gfaa e orar 7 & 3t el & A S ueft @ 9 Y @1 am deed FER,
dedld AR & Afieig § g9 BR1 IR Pl SolR g VARl 8 dl 98 39 39d8R & YoIird 8id
P! ARG T TH A D WO NI AT dhlelds SHNI IMETAd H BN 3ThR 31U+T
SR /TR et ft arf fegw & 991 o) 9aar 21 e I 89 @ 91 foddl ff UeR &1
SR / TARTST  PIfdel FH™IT BT |

M feTd 20—11—2025 BT TR SRR T HIER IIgTold I o fhar T |

AR | A& / —
PRIBRI USR],
frar Rerd wa R, e fa=ik (fRovo) |
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9 ETAd DGR vSIHGR), R Rea 9aR, e f=ik (fBowo)

TRR JHEAT : 01,2025

s e g g o fergen, Far &, o dAifee, dedd FaR, fer &=
(f2odo) TRt |

MY S-dT 9 99 fedeg afad gt |

TR R GRT 13(3) ST Td G USIHROT ARATIH IRIY STH GIhR |

I8 R M A T g A g, Fardl @, s difeey, gedie Far, Rt
f=iR (fRo"o) | RTam USiigd &1 Ud Jg USHaR0l (J& ffdhedr Afar), e =ik &
A § UTd g ® | Uil SR | emded U H W @ o fafYr 07—08—1964 TE B T
I & HRUEY oA I I darga uiel @ 3ol # g9l T8l &)1 |9dT| 3 39 qof

FRA BT IR B B

31 garde axerRd eil @ uF e usiige o Ud 3eg usiieRvl, forer fe=iR @l
AR Y@ 8¢ I Ul & 5 A B W demad dier & JifWelkg H USIIaRY & AT
URT PR I UBl MM el g a1 Rddg Al | SoR /TRl UT &) 7 STAeR &l
UGBTI fhar ST Qmaead g1 3T 39 SIAeR & AU | M oiFdl 9 9 feddg afddal
D gad fear orar g fe afs el &1 i Swiad uredi &1 o= Al @1 9™ g9 uis,
dedld AR & Afieig § 391 BR1 IR Pl SolR g VARl 8 dl 98 39 39d8R & YoIdrd 8id
P ARG F TS A€ B WA NTAAH IT dhledad SHRI IETadd | BN MHR 70T
SR /TR feft ft &rf fegw & 991 ) 9aar 21 e I 89 & 916 fsdl ff UeR &1
SR / TARTST o Pifdel FAR™IT BT |

o1 fedid 20—11—2025 BT BN BEIER T HIBY 3STad I SN fhar T |

AR | BETR / —
HTIIDBN USRI,

R Rerd 9aFTR, {57 fF=iR (fRowo) |

9 3QTed PIBRI TSIRHRI, R Rerd warR, e =ik (fRowo)
TFIX HhEHAT : 04 /2025

ST T Wl g1 s =R M, Mart e L so FeR, Jee FER, e
fe=iR (f2odo) - yTiT |

JMY S=dT 9 99 fedeg aafdd R Sl
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TREITE SR GRT 13(3) SH Ud JG USRI AT qRIY ST7H US|

UE SREAR ST 1T Wl A 80 @R I@, ardt e B, e FER, s
R, f7ar fe=iR (fRovo) & RTar s S+ Ud 4] Uoiiaxvl (f&d fafdear if¥ram), forar
PR & A9 ¥ U g8 © | W1 SWRIad -1 377ded U3 § Wd &I o4 fafd 13—01—1961
TS T 9 AFHAT & SR o A a9 dema MR @ e # gl T8 BT Al | 37
314 GOl B BT AR BT T

31 qTd SR UTefr 9 U 7T USige o Td g USR], el fF=IR &l
ARFOR Y@ gU S U1 &1 &1 Al &1 a1 varad R & e H dSiiaRol & 3feel
qIRT B W gl M a9 |1 3dag ATl § IoR /TRl UG B g SeA8R &l
BT fhaT ST Sfaedd € | I1d: 39 $9deR & AEgH | 3H SHdl 9 99w fdeg Aafdaal
DI Gfaa fear orar 2 6 afe fedr & W Swied i & 5= [l &1 amm derga FErR,
TEdId R & 31f¥eli H T $R- IR Pls SOk d TARISl 81 al 98 39 SId8R & YHIIId 8+
P ARG T UH HE b YR T AT dhloid SHNI AETAd H BIOR 3THR 3T
IOR /TaRTSl fefl ff & fegw & U9 o) Ihar 21 e I 89 @ 91 fei ff UeR B

JolY / UaRTST A9 PIfdel THIT BT |

M feTd 20—11—2025 BT TN SRR T HIER IIeTold I oI fhar a7 |

AR | SATEIRT / —
PRIBN] TUSIETHNT,
R Rerd wam R, Rterm fr=iR (fRovo) |

9 T HRIGRI USItHR, R Rerd yaTR, Rterm fF=R (fRovo)

TR GDHEAT : 23 /2025

S berer <dl gAT s ST 1, ﬁaﬂﬁwaﬂvﬂ@ﬂogﬁa@?ﬁaﬁwm
f=rR (fBowo) Ty |

I WA 9 9E feddg aafdd g |

TR R GRT 13(3) ST Td G USIHROT ARATIH IRIY STH (bR |

U8 SRR A belrel <dl A s SFTd R, Faril W $1%, S0 g9, dgdid
AR, Ser f=iR (fRovo) & e doiigs o1 Ud g doiiaxol (J&=d fafde i), fer
PR & Argw | U g8 7 | Wil SWRIad o emded U H wWd @ o fafdr 06—04—1969
TS € 9 AT & HRUEST o I I daad 16 & Al § gol A8l &1 ddl | 37
319 Tof B BT IR o 7 |

3 ‘jCIIIGICb R W g ux e goisd T Uq qg USIThRUT, RTerr f=iR &

AR A gU Iad U &1 a3 1 S A &l UM uhrd B & (WD H USidRol
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@ QT UIRT PR U M Sial 9 |1 BFadg afeddl § SoR /TaR U &R 8
SYABR BT YBTIE fHAT ST MATIF T | 3T 59 SIASR & ARYH | 3MH ST 9 F9KT f2ddg
FiFTdl o1 Jaa fear Sirar & b afe & o A Swiad uriiar &1 S f3fr &1 9™ demd
I, dedid fTaR & Mo # Tof FR IR DI SoR d TaRTSl & of 98 39 STAER &
JHIRT B & dRRg ¥ Uh HE & HIdR IATAdT AT dhlefdd AR AETld H IR 3ThY
AT BoR / TaRTST fsdt At i feass & U9 &) 9har 21 e @ 89 @ 91 fodl ff UaR

DI ok /TR | PIfdel TARIT BT |

M feTd 19—11—2025 BT BN SRR T HIER IreTold I o fhar T |

AR | A& / —
PRIBRI USR],
frar Rerd war R, e fa=ik (fRovo) |

9 JETAd PRBRI SUSTHGRI, R Rea YA R, fter fF=iR (fRovo)

TR YPHEAT © 21 /2025

£ MU AR Y3 571 49 Rig, Fardl 1ia €1 $w@r, €0 viel $w, dedid FErR, e
fe=iR (f2odo) TRt |

MY a1 9 99 fedeg afad gt |

TREITE SR GRT 13(3) S0 Ud Jg USRI AT GRIY ST7H US|

Ug R A MiUws AR YA 30 9 e, Faril ma ge1 w1, S0 wiel S,
dedlal AR, Rrer =ik (Rovo) & f7elm USikis &+ Td 9 UoiiarYl (J=d fafde
3R, o7l =ik & Aregd | Ure g% © | uiefl SWRiad o 3fded U3 H AU Y IAYY B
S fafr 03—05—2011 T & T WA & BRUEW o I UM ARG Bl 1 D
eI H ol 81 BRI AHI | A 3 Tol B BT IR HAT 2|

31 garide exeErRd giefl 9 uF {5l usiige O Ud Jeg UoliRvl, forer f=iiR
AR YA §U I O H Y B U UAId BIST SR & AMWelkg § USIIhRUT & e IR
B W Ul M AT @ 941 fZdag Afddl ¥ SoR / UaR UKl $3+1 8 SYAER HI YD
AT ST 3Maeae & | 3 $9 S¥AR & WA ¥ 3 Si-dl 9 ¥ feadg Jfdadl &l g
frar wrar g f& afe foxft & ff SWIed o= ffSr &7 I dord Bier awn, dedid AR ©
I H T B IR PIs SoR g TARISl & a I8 9 SYAeR & YT B9 &I dRig
TP A8 & AR INATeIdT AT Jhlerds HIRI JTaTad H IR 3MHR 0T IolR / Taxrol fhar )
P fRad § U9 &R Adhal 2| e @ 89 B 918 fHA ff TR BT SR/ TRl | Bifde
THRIT BT |
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M feTd 20—11—2025 BT TR SRR T HIER IIgTold I o fhar a7 |

AR | BEITENRT / —
PRGN SUSTEBN,
frar Rerd wa R, e fa=ik (fRovo) |

9 JETAd PRBRI SUSTHGR, R Rea YarR, e fF=iR (fRovo)

THR YDEAT : 16 /2025

STHCT SR qdl AT STl gl <dl, Al Mg 9 S0 e, dedia FaR, f[ren
fe=iR (f2odo) - ot |

3 AT 9 I fRads fae gt |
TR SR GRT 13(3) ST Td G USIHROT SARATIH IR STH Gl |

Y8 RTINSl SR <) Y sl Pasl <dl, FFasil T 9 S0 Fejeras), dedid
MR, 5o fe=iR (fBodo) & RTar Usiige S Ud g Usiiarol (J&d Rifdba ifen), e
PR & A9 ¥ U g8 © | W1 SWRIad -1 37ded Ud § W &I o fafd 15—-03—1982
TS © T AT b BRUEY o9 fAf I8 varad d)veT & If¥eRg & gof A8 BT Al | 31
319 TSl BT BT AR AT 7 |

31 HaTdd SReERd Wiehr @ uF el usiige o Ud §g UoiiaRol, foer fe=ik &
AOR A 8¢ Sad TR & S ffY BT Ut demad aRIvSl @ Jifelkd W USHARY &
3SR UIRT &R ¥ Ugel o Sl 9 941 fRdasg afddal 9 SR/ UaRTSl UTa &R 8 38R
BT YB1e fhar ST SMaed B | 3 $9 SIASR & HEgH W I SHdl 9 9FRd feddg
fFdl o1 Gad fhar Sar 2 b afe &0 &1 1 SuRiad wriehr &1 o= A &1 a9 vemaa
IRIvST, dedld R & 3Ificig ¥ Tol BR R Pls SoR d TN & ol d8 39 $¥deR &
JHIRIT B9 @1 dRIG ¥ Th AE & AIdR INTeId AT dhlelad S9N ITaTeld § B 37T
AT BoR /TR fsil ft i feass & U9 o) 9ahar 2| e @ 89 @ 919 fodl f UaR
BT IR/ UaRTSl = bIfdet FH—T 1T |

M feTd 19—11—2025 BT BN SRR T HIER I7eTold I oI fhar a7 |

AR | A& / —
PRIBRI USR],
frar Rerd wa R, e fa=ik (fRovo) |
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Before the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhabanagar,
Distt. Kinnaur, H.P.

Case No. 7(Marriage)/2025
In the matter of :

1. Sh. Sohan Lal Negi s/o Late Sh. Tamril Chhewang Negi, r/o Village Lutuksa, P.O.
Palingi, Tehsil Nichar, Distt. Kinnaur, (H.P.)

2. Smt. Chandra Negi d/o Late Sh. Sanam Lal Negi, r/o Village & P.O. Nigulsari, Tehsil
Sangla, Distt. Kinnaur, H.P. . .Applicants.

Versus
General Public (2nd Party).
Application for registration of marriage under section 15 of Special Marriage Act, 1954.
NOTICE

Sh. Sohan Lal Negi s/o Late Sh. Tamril Chhewang Negi, r/o Village Lutuksa, P.O. Palingi,
Tehsil Nichar, Distt. Kinnaur, (H.P.) and Smt. Chandra Negi d/o Late Sh. Sanam Lal Negi, r/o
Village & P.O. Nigulsari, Tehsil Sangla, Distt. Kinnaur, H.P. have filed an application under
section 15 of the Special Marriage Act, 1954 alongwith affidavit and supporting documents such as
copy of class 10th certificate and copies of Aadhar Cards to this court wherein they have stated that
they have solemnized their marriage in the year 1977 on 11th March, but could not register the
marriage till date and intend to register their marriage.

Therefore, the general public is hereby informed through this notice that if any person, has
any objection regarding registration of this marriage, he/she may raise his/her objection personally
or may file in writing, before this Court on or before 22-12-2025. In case no objections are received
by 22-12-2025, it will be presumed that there is no objection to the registration of marriage and the
same will be registered accordingly.

Issued under my hand and seal of the Court on this 20th November, 2025.

Seal. Sd/-
Marriage Officer-cum-SDM,

Sub-Division Bhabanagar,

Distt. Kinnaur, H.P.

In the Court of Executive Magistrate, Grade-II Rohru, District Shimla (H.P.)

In the matter of :

Sh. Kamlesh Kashyap s/o Lt. Sh. Rindu Ram Kashyap, r/o Village & P.O. Karasa, Tehsil
Rohru, District Shimla (H.P.) .. Applicant.
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Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Kamlesh Kashyap s/o Lt. Sh. Rindu Ram Kashyap, r/o Village & P.O. Karasa,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of
death of his mother Smt. Sunpati w/o Rindu Ram 05-11-1993 in the record of Death Register of
Gram Panchayat Karasa.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Smt. Sunpati they should appear before the court
of undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this ....... November, 2025.

Seal. Sd/-
Executive Magistrate, Grade-II,
Rohru, District Shimla (H.P.).

In the Court of Executive Magistrate, Grade-II Rohru, District Shimla (H.P.)

In the matter of :

Sh. Daleep Kumar s/o Sh. Roshan Lal, r/o Village Nasari, P.O. Summerkot, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Daleep Kumar s/o Sh. Roshan Lal, r/o Village Nasari, P.O. Summerkot,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of
birth of his daughter Punam Kulla 18-12-1997 in the record of Birth Register of Gram Panchayat
Summerkot.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Punam Kulla they should appear before the court of
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undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this ....... November, 2025.

Seal. Sd/-
Executive Magistrate, Grade-II,
Rohru, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rajgarh, District Sirmaur, Himachal Pradesh

Suresh s/o Sh. Raj Kumar, r/o Ward No. 6, Near Police Station Rajgarh, District Sirmaur
(H.P.).

and
Sneha d/o Late Shri Amar Singh, 1/o0 Village, P.O. & Tehsil Theog, District Shimla (H.P.).
Versus

General Public

Whereas, Suresh s/o Sh. Raj Kumar, r/o Ward No. 6, Near Police Station Rajgarh, District
Sirmaur (H.P.) has submitted an application alongwith affidavits from himself and his wife, stating
that he has solemnized his marriage with Sneha d/o Late Shri Amar Singh, r/o Village, P.O. &
Tehsil Theog, District Shimla (H.P.) as per Hindu rites and customs at home, on 29-03-2022, in the
presence of his relatives. He has requested that his marriage be registered in the records of Nagar
Panchayat Rajgarh, Tehsil Rajgarh, District Sirmaur, H.P.

Notices are hereby issued to all concerned and the general public. If anyone has any
objection regarding the registration of the marriage solemnized between Shri Suresh, aged 23 years
and Smt. Sneha aged 22 years, they must file their written obections and appear personally or
through an authorized representative before the undersigned on or before 24-12-2025.

Failing this, it will be presumed that there are no objections and necessary orders will be
issued to the Secretary, Nagar Panchayat Rajgarh for registration of the marriage.

Given under my hand and seal of the court today on 24-12-2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Rajgarh , District Sirmaur (H.P.).
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CORRECTION OF NAME

I, Milap Chand s/o Jagdish Chand, r/o Village Khajurnu, P.O. Saroot, Tehsil Baroh, Distt.
Kangra (H.P.)-176084 Ex-Serviceman Army No. 3983500M, Ex-Hav. (CIK) Dogra Regiment,
declare that my correct name is Milap Chand and the same has been entered in my Aadhar Card but
in my Army record my name is mistakenly entered as Milap Chand Sharma. I want to correct it as
Milap Chand.

MILAP CHAND

s/0 Jagdish Chand,

r/o Village Khajurnu, P.O. Saroot,

Tehsil Baroh, Distt. Kangra (H.P.)-176084.

CHANGE OF NAME

I, Mustabshira w/o Sh. Suhail Ahmad, r/o Idgah Colony, Lakkar Bazar, Tehsil and Distt.
Shimla (H.P.)-171001 declare that I have changed my son's name from Mohammad Zaid (Previous
Name) to Mohd Jaid (New Name). All concerned please may note.

MUSTABSHIRA

w/o Sh. Suhail Ahmad,

r/o Idgah Colony, Lakkar Bazar,

Tehsil and Distt. Shimla (H.P.)-171001.

CHANGE OF NAME

I, Santosh Sharma w/o Sh. Raj Kumar Rakesh, r/o Block No. C-29, Set No-6, Housing
Board Colony, Vikas Nagar, Tehsil and Distt. Shimla (H.P.)-171009 declare that I have changed
my name from Santosh Kumari (Previous Name) to Santosh Sharma (New Name). All concerned
please may note.

SANTOSH SHARMA

w/o Sh. Raj Kumar Rakesh,

r/o Block No. C-29, Set No-6, Housing Board Colony,
Vikas Nagar, Tehsil and Distt. Shimla (H.P.)-171009.

CORRECTION OF NAME

I, Etharv Chauhan s/o Suresh Chauhan, r/o Village Lalpani Dochi, P.O. Nerwa, Tehsil
Chopal, Distt. Shimla (H.P.) declare that in my Aadhar Card my name is wrongly entered as Ethirv
Chauhan. My correct name is Etharv Chauhan as per Panchayat Record. Please correct my name as
Etharv Chauhan. Please note.

ETHARV CHAUHAN

s/o Suresh Chauhan,

r/o0 Village Lalpani Dochi, P.O. Nerwa,
Tehsil Chopal, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Sudarshan Kumar s/o Late Sh. Hari Charan, r/o Village Jadrangal (Patola), P.O.
Kardyana, Tehsil Dharamshala, Distt. Kangra (H.P.) state that in SBI share certificate folio No.
02103837 my name is incorrectly mentioned as Sudarshan Kumar Sharma whereas my correct
name is Sudarshan Kumar. Please note.

SUDARSHAN KUMAR

s/o Late Sh. Hari Charan,

r/o Village Jadrangal (Patola), P.O. Kardyana,
Tehsil Dharamshala, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Smt. Tashi Dolma w/o Late Sh. Santuk Lal, aged about 82 years, r/o Village and P.O.
Jangi, Tehsil Moorang, District Kinnaur (H.P.) hereby inform the general public and concerned
authorities that:

My husband, Late Sh. Santuk Lal, who was employed in SSB, passed away on 19-11-2024.
In the Revised Pension Certificate issued in his name, the name of the wife has been incorrectly
mentioned as Sh. Santuk Lal which is factually incorrect.

The correct name of the wife is Smt. Tashi Dolma, as supported by the original Pension
Payment Order (PPO) and other official records.

I request the concerned authorities and the general public to take note of this correction and
update the records accordingly.

Sd/-

Smt. Tashis Dolma,

w/o Late Sh. Santuk Lal,

r/o V.P.O. Jangi, Tehsil Moorang,
District Kinnaur (H.P.).

CHANGE OF NAME

I, Vipan Kumar s/o Sh. Dunni Chand, r/o Village Dhater, P.O. Sialkar, Sub-Tehsil Majhin,
Tehsil Khundian, Distt. Kangra (H.P.) declare that I have changed my name from Vipin Kumar to
Vipan Kumar for all purposes in future. Please note.

VIPAN KUMAR

s/0 Sh. Dunni Chand,

r/o Village Dhater, P.O. Sialkar, Sub-Tehsil Majhin,
Tehsil Khundian, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Champa Devi w/o Sh. Ram Pratap, r/o Village Daunti, Kahla, Tehsil Mamlig, District
Solan (H.P.) declare that I have changed my name from Chempa Devi to Champa Devi. All
concerned please may note.

CHAMPA DEVI

w/o Sh. Ram Pratap,

r/o Village Daunti, Kahla,

Tehsil Mamlig, District Solan (H.P.).

CHANGE OF NAME

I, Shakuntla Devi w/o Sh. Vir Singh, r/o Nanowal (151), P.O. Khera, Tehsil Nalagarh,
Distt. Solan (H.P.) declare that I have changed my minor son's name from Rajveer to Sourav.
Please note all concerned for further.

SHAKUNTLA DEVI

w/o Sh. Vir Singh,

r/o Nanowal (151), P.O. Khera,
Tehsil Nalagarh, Distt. Solan (H.P.).

CHANGE OF NAME

I, Kuldeep s/o Sh. Om Prakash, r/o Round, P.O. Gaura, Tehsil Kandaghat, Distt. Solan
(H.P.) declare that I have changed my minor daughter's name from Ronak Verma to Raunak
Verma. Please note all concerned for further.

KULDEEP

s/o0 Sh. Om Prakash,

r/o Round, P.O. Gaura,

Tehsil Kandaghat, Distt. Solan (H.P.).

CHANGE OF NAME

I, Bala Devi w/o Sh. Beli Ram, r/o Village Thana Kavadi (330), P.O. Daro-Devria, Sirmaur
(H.P.) declare that I have changed my name from Bala Devi to Brij Bala. Please note all concerned
for further.

BALA DEVI

w/o Sh. Beli Ram,

r/o Village Thana Kavadi (330),
P.O. Daro-Devria, Sirmaur (H.P.).
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CHANGE OF NAME

I, Abhishek Dogra s/o Sh. Chuni Lal, r/o Village & P.O. Guwardu, Tehsil Bamson, Tauni
Devi (62/4), Distt. Hamirpur (H.P.) declare that I have changed my minor son's name from
Rayaansh Dogra to Aviraj Dogra. Please note all concerned for further.

ABHISHEK DOGRA

s/o Sh. Chuni Lal,

r/o Village & P.O. Guwardu, Tehsil Bamson,
Tauni Devi (62/4), Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Amar Dutt s/o Sh. Khem Dutt, r/o Village Chukhar-Dhangyar (396), P.O. Dhangyar,
Tehsil Pachhad, Distt. Sirmaur (H.P.) declare that I have changed my minor son's name from
Devyansh Sharma to Devansh. Please note all concerned for further.

AMAR DUTT

s/o Sh. Khem Dutt,

r/o Village Chukhar-Dhangyar (396), P.O. Dhangyar,
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Shakuntla w/o Sh. Inder Singh, r/o Village Thana, P.O. Tikkar, Tehsil Tikkar, Distt.
Shimla (H.P.)-171203 declare that I have changed my name from Guddi (Old Name) to Shakuntla
(New Name). All concerned please may note.

SHAKUNTLA

w/o Sh. Inder Singh,

r/o Village Thana, P.O. Tikkar,

Tehsil Tikkar, Distt. Shimla (H.P.)-171203.

CORRECTION OF NAME

I, Kalma Nand s/o Late Seevanu Ram, r/o Village Soom, P.O. Deothi, Tehsil Rampur,
District Shimla (H.P.) declare that my name in my Aadhar Card is Kamla Nand, but in the
Panchayat records it is Kalma Nand. Please correct my name to Kalma Nand.

KALMA NAND

s/o Late Seevanu Ram,

r/o Village Soom, P.O. Deothi,

Tehsil Rampur, District Shimla (H.P.).
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¥ IeTerd WErd garsar yod 9o U4 dedieler, Birel,
dedid 9 e siTeT (fRovo)

et o IR SRINT IRRG U
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g fSter sire, f2ovo |

ERIR|

STH ST dAT
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ERT U8 b1 a1 € 6 Sqd AYR B M HElA SAMDbS, HIGT STerel, ICar g Selrs! d
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BT G @ Siifh \EI g | o JTond Rare # wiltfar & agR &1 e AW A W @ 9oy
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31 WAATEIRYT Pl 59 SR N1 G fhar Sirar & 6 39 9 ol ar Al &
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SIGACEI

A3 SR gRT 13(3) ST Ud H&] USHARUT aR |

arfefar sl well <dl g3l dRT =< 8Tl Uil RIRM Tdd, Faril d81dl Scgs, SIdheER
Meferar, Tedldl @ el HivTsT 1 UrRF—ua 96d 51 JRIG YSihRoT URd fdar Tar & g
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T SIS =1 U= q/ad ST ARG GOl AN fpar 2| wiehr gRT mrg foar =
2 f& SH@ I faAid 12-08—1968 BT TN & | olfhd Sad o dRRI II¥ d=mdd
dgded g 7l BITST & RPTs H Tl 7 81 AHI © | 3T Iad IRIG Bl &6l BRI B 3T T
fog g |

3 FAATHRYT Bl 59 FIAER RT Grord fhdm Srdr 2 b o o dRIG GOl a1R
Pl @7 BIg TR 8 d f3Fh 02—12—2025 DI TIUSY 2.00 I91 JENSHIRRI & THT BIOIR
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3R AT YARTS YR PR Fehdl & | TARTSl YTl o1 8 & IR § Y939 R FRAER
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aHelt @1 faf g oxa & fou fafafia foear mar o ifafam @7 a1 10 § Susfad © &
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(gafdex R gag)
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ETHITAT:
[SIRLEC [ 2025
ERIRESIEE]
_Eﬁ'_
yroTd faem awsel s
_'QH_

fRATTe U WRGRNI HHATRAT & Wil R |ar &f Aqd (Fem)
fadg, 2025

fRATEd UQY TGN HHATRIT 1 Al iR FaT BT o 1fAfaH, 2024 (2025 &7 3rfAfraw
AT 23) BT MR HIMeH B & fory faerae® |

(gafdex e o)
g H4T |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 20 of 2025.

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) BILL, 2025

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title.
2. Amendment of section 10.

Bill No. 20 of 2025.

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Himachal Pradesh Recruitment and Conditions of Service of Government
Employees Act, 2024(Act No.23 of 2025).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Recruitment and
Conditions of Service of Government Employees (Amendment) Act, 2025.

2.  Amendment of section 10.—In section 10 of the Himachal Pradesh Recruitment and
Conditions of Service of Government Employees Act, 2024, in sub-section (1), the sign and words
“; and after previous publication” shall be omitted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Recruitment and Conditions of Service of Government Employees
Act, 2024 was enacted to regulate the recruitment and conditions of service of persons appointed to
public services in connection with the affairs of the State and for matters connected therewith or
incidental thereto. Section 10 of the Act stipulates that rules made under the Act shall be notified
only after previous publication. This requirement is likely to cause unavoidable delays in framing
or amendment of rules relating to the Recruitment and Conditions of Service of Government
employees.

To ensure timely formulation of rules by various departments, it is proposed that section 10
be amended to dispense with the requirement of previous publication. This will facilitate
expeditious rule making and also enhance the administrative efficiency.
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This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

DHARAMSHALA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) BILL, 2025

A
BILL
to amend the Himachal Pradesh Recruitment and Conditions of Service of Government

Employees Act, 2024(Act No.23 of 2025).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

Secretary (Law).

DHARAMSHALA:
THE........cooiiiin0, 2025,

fedrae uewr faum= | afaEre

RBrar, 1 fouwR, 2025

e faodo—faumH—faeie / 1—138 / 2025 —f@Amael U9 faum= w91 @1 ufshar v &
Hared ETEetl, 1973 & M 140 @ I Y—wwal (g iR faem) fRame uewr
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 22 OF 2025

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

ARRANGEMENT OF CLAUSES
Clauses:
1. Short title and commencement.

2. Amendment of section 22.
3. Amendment of section 23.

BILL NO. 22 OF 2025

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Real Estate (Regulation and Development)Act, 2016 (Act No. 16 of 2016) in
its application to the State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title and Commencement.— (1) This Act may be called the Real Estate
(Regulation and Development) Himachal Pradesh Amendment Act, 2025.

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette), Himachal Pradesh appoint.

2. Amendment of secton 22.—For section 22 of the Real Estate (Regulation and
Development) Act, 2016 (hereinafter referred to as the “principal Act”), the following shall be
substituted, namely:—

“22. Qualification of Chairperson and Members of Authority.—The Chairperson
and the other Members of the Authority shall be appointed by the appropriate
Government on the recommendations of a Selection Committee consisting of the Chief
Secretary to the State Government as Chairperson, the Secretary of the Department
dealing with Housing as Member-Convener, and the Law Secretary as Member, in
such manner as may be prescribed:
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Provided that, in case the Chief Secretary himself is an applicant for the post of
Chairperson or Member of the Authority, or is otherwise unable to serve as the
Chairperson of the Selection Committee due to conflict of interest or any other reason,
the appropriate Government shall nominate Additional Chief Secretary or any other
officer in the rank of Secretary of the State Government, having adequate
administrative experience, to act as the Chairperson of the Selection Committee:

Provided further that the persons to be appointed as Chairperson and Members shall be
selected from amongst persons having adequate knowledge of and professional
experience of at-\least twenty years in case of the Chairperson and fifteen years in the
case of the Members in urban development, housing, real estate development,
infrastructure, economics, technical experts from relevant fields, planning, law,
commerce, accountancy, industry, management, social service, public affairs or
administration:

Provided also that a person who is, or has been, in the service of the State Government
shall not be appointed as a Chairperson unless such person has held the post of
Additional Secretary to the Central Government or any equivalent post in the Central
Government or State Government:

Provided also that a person who is, or has been, in the service of the State Government
shall not be appointed as a member unless such person has held the post of Secretary to
the State Government or any equivalent post in the State Government or Central
Government.”.

3. Amendment of Section 23.—For section 23 of the principal Act, following shall be

substituted, namely :—

“23. Term of office of Chairperson and Members.—(1) The Chairperson and
Members shall hold office for a term of four years from the date on which they enter
upon their office, or until they attain the age of sixty-five years, whichever is earlier,
and shall not be eligible for re-appointment.

(2) Before appointing any person as a Chairperson or Member, the appropriate

Government shall satisfy itself that the person does not have any such financial or
other interest as is likely to affect prejudicially his functions as such Member.”.

STATEMENT OF OBJECTS AND REASONS

The Government of Himachal Pradesh proposes amendments to the Real Estate (Regulation

and Development) Act, 2016, intending to enhance the governance and administrative efficiency of
the Himachal Pradesh Real Estate Regulatory Authority .

Firstly, the amendment seeks to replace the Chief Justice of the High Court of Himachal

Pradesh with the Chief Secretary as the Chairperson of the Real Estate Regulatory Authority
Selection Committee. The Real Estate Regulatory Authority is primarily an administrative and
regulatory body requiring expertise in administration, housing, law, and related fields, which the
Chief Secretary, or any other officer in the rank of Secretary, adequately possesses. This change
respects the principle of separation of powers by avoiding judicial involvement in executive
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appointments, thereby, preventing potential conflicts of interest. An executive-led committee will
ensure a fair, merit-based selection process and improve operational efficiency by facilitating
timely appointments.

Secondly, the amendment proposes to prescribe a fixed four year, non-renewable tenure for
the Chairperson and Members of Himachal Pradesh Real Estate Regulatory Authority. The central
tribunal reforms Acts do not extend to Real Estate Regulatory Authority; hence, the tenure and
service conditions are governed solely by the Real Estate Regulatory Development Act and
applicable State rules. A four year tenure strikes a balance between institutional stability, fostering
impartiality and preventing repetitive appointments.

These amendments aim to streamline the appointment mechanism and strengthen the
functional stability of the Himachal Pradesh Real Estate Regulatory Authority. The proposed
changes are expected to enhance transparency, administrative efficiency, and institutional integrity.

This Bill seeks to achieve the aforesaid objectives.

(RAJESH DHARMANI)
Minister-in-Charge.

DHARAMSHALA

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to empower the State Government to make rules for carrying out
the purposes of the Act. The proposed delegation of power is essential and normal in character.

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

A
BILL
to amend the Real Estate (Regulation and Development) Act, 2016 (Act No. 16 of 2016).

(RAJESH DHARMANI)
Minister-in-Charge.

Secretary (Law).

DHARAMSHALA:
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